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CENTRAL A DPIINISTRATIUE TRIBUNAL
.  principal bench -

Q.A.No.2588/96

Thursday this the 14thdi ay of November, 19 96.

CORAPl

HQN*BLE PlR.nUSTICE CHETTUR SANKARAN NAIR, CHAIRMAN

HON'BLE FIR. S.P® BISUAS, ADFIINISTRATIV/E FIEWBER

Shri Zile Singh,
T.S.Casual Labourer (Packer;
in Faridabad NIT HPO, underFar id ab ad Postal Divn. resident of „ .
Faridabad. •••• Applieant

%  (By Advocate Wr. Sant Lai)

Vs.

1. The Union of India through the
Secretary, Ministry of Communications,
Deptt. of Posts, Dak Bhaua? ,
Neu! Delhi.

2. The Sr.Superintendent of Post
Offices, Faidabad Divn. Faridabad-1.

3. The Sr.Postmaster Faridabad HPO
NIT Faridabad-121001.

4. The Chief Postmaster General
Haryana Circle, Arabala Cantt;.; ... Respondents

thp application having been heard on 14.11.1996
the Tribunal on the same day delivered the follouings
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CHETTUR SANKARAN NAlR(3), CHAIRMAN "

Applicant - who has besn granted temporary

status with effect from 1.2.92 pursuant to the

orders in O.A.2061/93, seeks a direction' to res

pondents to grant him temporary status yith effect

from 29.11.89, the date on uhich the scheme came

into forcsi The impugned order does not state

the reason for granting temporary status only from

1.2.92 nor does it say why it is not granted yith

contdv....
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effect from the date on which the scheme came into

fores, B© that as^ it may, ventilating his grievances

applicant has made A-4 representation ijhich is

pending consideration before 4th respondent Chief

Post faster General., Ue direct that respondent to

pass a speaking order on the representation within

six weeks from tcriay and communicate the order to

applicant,

2, Applicant will produce a copy of this

order and a copy of the Original Application before

4th respondent Chief Post Plaster General, who shrall

acknowledge the same and applicant will thereafter

lodge the acknowledgment in t he Registry of the

Tribunal. Tih;e acknowledgment will form part of

the record,

3, Original Application is disposed of with

the aforesaid directions. No costs.

Dated this the 14th cby of Nowsmber, 1996,
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S.P.BISUAS CHETTUR SANKARAN NAIR(3)
ADniNISTRATIUE NEF^BER' CHAIRMAN

ks.


